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n.TMTIVE TRIBUNAL, PRINCIPAL BENCHcentral administrative
O.A.No.993/95

.  . uAf-p-ChairtnanCJ)Hon'bl^ejhn Me«ber(A)
\ 1WI I »- • -

u- 7+h Hav of March, 1996
New Delhi, this 7th day

Shri Rajendra Kumar
s/o Shri ,? 6aTi No.16
r/o House
Viiay Nagar Sahadra
Oefhi - 110 053.

^pplicant

(BV Shri T.C.A99arwa1, Advocate)
Versus

Union of India through

iinfstrf o?'lnfor.ation S
Broadcasting

Shashtri Bhawan

New Delhi - HO 001-

?  The Director GeneralDepart.ent of Advertising S
Visual Publicity

p.T.I.Building
Parliament Street
Ne« Delhi - lU 001.

Respondents

(By Shri V.S.R.Krishna. Advocate)
OR D E R(Oral)

Hon-hle Shri A.V.Haridasan. Vice-Chair.an(l):
U  first engaged in 1991 aa =The applicant who »as fi. engaging

u  p aggrieved by the action of the respondentsWorker aggrieveu y the feiiowmg
this application for tne

•  ,-wo 7 S 1995, has filed thiib Phhim since i.

reliefs;

"h rh Include

-a) lhat the List of

rRfrt ;racir"rrin^"tHe proper position taRingdate of appomfent. ,„Hcant grantdate of appointment. .onileant grant
^-arrrgrrfrhiras"-r-^

Tenporary Status .av be prepared orTemporary Status an r «av be prepared on

M That the sche«e for ncflf r^ect of D.A.V.P.
the lines directed by.^the Han^hiajri^ , Others

reef «crun«rlnd\iving no cut of date.



d) That the respondents etc. ' as per
'  other reTT.repuTarGovt. serv^nc.. „,ant any other relTef

3, .f derdlTranrp:rp:r^5r-\rcn.stances ot the case.
.  i„ the appHcation that onrre dTrectTons contained Tn the dud^-t Tn

P^espondents haye dTsenpaped the appT.cant
OA Mo.1902/93, n»rsons who haverhooph they have retained Tn theTr ser.ce persons
,ender..»-1esser casual servTc. than the appl.can .

A  4-c hsve that the2  the reply of the respondents, hav
I  on#; in the ye®f"

applicant had aorked for acre t an
t  years and they have indicated the nueber of dayst,a, contend that theactually worked by the applicant. They

applicant is not entitled to the reliefs.

^nr hearing the counsel on either
3. When the .atter ca.e up

,  that the application may beoideapreed that representation pivins
direction to the applicant to ea e

.  th rl-= " -verify the truth of his clal.s with reference
■  nd to take a decision within a reasonable tiM.their possession and to

view of the above suppestion by the counsel on either
.  a nf with the followif^

side, the application is disposed of with
directions:

btakP a representation to th»
a) The applicant may make

Hafails of his casual service und^respondents indicatmp e , t , c„p,
various units eithin 15 days fro. the date of receipt
of the order.



. „ receipt of the representation
The respondents shall on _

h tails -ith reference to the docu.ents availableverify the details verification, if the
•  rfifferent units and onthee in differen temporary

,„t is found to have become eligible
-th effect from the due date,

status t. grant him the same with effect

.  mm -ISO after verification as stated
r-^ The respondent shall

- of the applicant at th. appropriate
above, include the name

.  the list of casual Labour and reengage
.  f ,„rk in bis turn in preference to

subject to availability of work
... m-ss length of service than him.persons with less lengu

nt the retrenchment of the applicantdi If on reenga^ement, th
„ may be done in accordance with the rules.become necessary,

f-hP basis of last come first go.and also on the basis oi

/

5  There is no order as to costs.

(R.K.AHOOJ^

HEMBER(A)

(A.V.HARIDASAN)

VICE CHAIRMAN(3)

/RAO/


